x
RN

v *
y | S (;;,‘r. Date: 28,2,1989,

The epplicant No, 2 present
in person. Mr. S.R. Atre, for
Mr, P.M, Pradhan, for the
‘respondents, He has filed the
reply today which is taken on
record, A copy of the same has
been served on applicant No, 2
for himself and other co-applicants
Thus the matter is ready for
hearing., Place on Sine-die list,

Mr. Atre states that at the
time of fixing the date of
hearing notice may be issued to - ‘
respondent No, 2.

Notice may also be issued
to the Advocate for the applicant.

Subsequently Mr. T.T. |
Amesur appeared for the applicant.

He has been apprised of the above
Order,
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S Ohaicman dated 22,1.93, the matter
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None for the applicant. .Shri
M.S.Karmik appearing for Shri P.M.
Pradhan. As Shri PraBhan is not

well he seeks an adjournment.

adjourned to 28.10,1993.
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